
item 17 

M. A. 1290/20134 in 
O.A. 1808/2003 

14. 7.2004 

Present 	Shri S. K. .Sinha. counsel for the aDolicant 

Shri KCO Ganowarii with Shri U.S. Mahendru, 
counsel for resoondents 

M.A. 1 290/2004 

Aolicants learned counsel poirited that the 

decision ofthis Tribunal has riot been implemented, 

Resoori dents 	learned counsel h 	informed this 
k 

Tribunal that keeoina in view certa:i n events, the file had 

to be submitted to t:he 	Ron hie Minister for,  Urban 

Develoomerit arid after the same it is now beirio sent to 

the 	Aonointment Comm ittee of the Cabinet t h r o u a h the 

oroner channel. 

In face of the fact that the aoolicart is 

sunerannuat ma or, 31 .8. 2004. we wish that a decision in 

this r'eaard mav preferably be taken before the aoolicant 

suoeraninuates. M.A. 	is disposed of. 

S. K. 	 V.S. Aacarwal 
Member (A) 
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